The Tripura Police Service Rules, 1967

{As Amended upto 15" Amendment dt.05-01- 2019)
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' GOVERNMENT QF TRIPURA
Appoiniment & Scrvices Department

No L TO2)-GA/GE ' - Dated, Agartala, the 18" March, 1967,
! 5" Phalguna, 1488.

The Soilowing notification dated the gl Uebruary, 1967, issucd by he
Government of India, Ministey of Home Alfairs i re-published in the Tripura
Gazelte for gencral inlormation.

i CoL Bhattacharyya, )
[ : Ulnder Sedietary tothe G, ol Tripaaa,
!

5 No.USI26-DIT (8.) (i)

i GOVERNMENT GUTRIPURA

; Ministry of Home Affais,

Dhded, Agartala, the I!'}”,I Mareh, 1967,
5" Phalguua, 1838.

NOTHHCATION

G. 8. R. - In exercise of the Powers conferred by the provise to arlicie 309
of the Constitution and of all other powers cnabling him in this behall, the
resident hercby makes the following rules, namely :-

'

PART - GUENKRAL

]

1. Shert title and com mencement -
4

(1) These rules may be called the Tripura Police Service Rules, 1967,

(2) They shall come into Torce wig) effeet from the dute of (heir
pubilication in the Official Gazette. (4. 3. 1967)

S
&
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Contd. o ;;ilgc-Z




Pave 7
il on i cosita it

|2, Definition:
In these rules unless the context atherwise requires-
(a) “Commission” means the Tripura Public Service Commission, |

(b)“Duty post” means any post specified in the Schedule appended to
these rules and includes a temporary post cwrying the CRILE
designation as any of the posts specified in the Schedule mlﬁd the scale
of pay of which is identical (o that attached to Grade-1T oflthe service
and any other temporary posl declared as duty post h)i' the Skt
Government.

(cY “Government” means the Government of Fripura.

(d) “Member of the Service” means a person appointed in 4
substantive capacity to any Grade of the Service and inchudes a peson.
appointed on probation to Grade Il of the Service. i

' |

(e) “Schedule” means the Schedule appcndcd to these Rules.
, :

(f) “Service” means the Tripura Police Service.|# - | ,

4

Constitution of the service and its classification -

(1) There shall bé a State Police Service known as the Tripura Police
Service. -
! ~
(2) The Service shall have two Grades, namely:- i ‘
A ‘ g

(i) Grade-T (Selection Grade); and
(ii) Grade-11

(3) [The posts in Grade-1 (Selection Grade) and Grade-11 shall be
Group-A gazetted posts.]#

]

o]

PART 11— AUTHORISED STRENGTII

Strength of the Service :-

T

H Node 1= Amended by the Tripura Police Service (12" Amendment) Rules,
2006 which camre into force w.e.f. 19.5.2000
Countd. Lo page-3
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(i The authorised permanent strengthy of the Service and the posts!
inciuded therein shali be as speciticd in the Scheduls, !
(2) The State Government may, by order, create duty posts {or such!
period as may be specified therein, r
i

|

{(3)  The number of Sclection Grade (Grade =1) posts of the Service
shall be 20% of the guthorized permanent strength of the Service. }$

PART 1H-METHOD OF RECRUITMENT

|

; E

Method of Reciruitment ;- i

\

: ; oA

(1) Appointment to the Service shall be made by the following
methods, namely :-

{a) ot more than [Ii{ly[# per cent of the substantive vacancies
which occur [rom time to time in the authorised permancpf
strength of the Service shail be filled by direct recruitment in the
manner specified in Part IV of these rules; and :
- ¥ 3

{b)  The remaining such substan(ive vacancies shall be filléd
by selection in the manner specified in part-V of these rules, from
aiongst Officers who are substantively borne on the cadre of
Inspectors of Police ['dild Subedars of Tupun State Rifles
Baltahons]ﬂi in the State of Tripura. ;

“F

[Provided that 64% of the vacancies 1o be ‘filled by
selection shall be filled by eligible: Inspectors of Police and the
remaining 36% of the vacancics shall be filled by Sub&lars oi

Tf}pura State Rifles Bautalions; !
i

-3
- Proyided further that in case of non-availability of e]igiblc%
" Inspectors of Police or Subedars of Tripura State Rifles Baltalions!
“the unfilled vacancies in the quota of Inspectors of Police or
Subedars of Tripura State Rifies Battalions may, in the exigencies
of Public Service, be filled by Subedars of Tripura State Rifles
Batalions or Inspectors of Police, as the case may bels

S —

Note:- #  Substituled by the TPS 12" Amendment Rules, 2006,
§  Inserted by the TPS 12" Amendiment Rules, 2006,
' Contd. to pape-4
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< .
) If the exigencies of service so require, the Slate Governmenl may,
in consultation witli'the Commission, vary the percentage of vacancies 10
be fiiled by each method s 2cified in sub -rule (1).
PART 1V —DIRECT RECRUITMENT t
i
6. Competitive examination :- !
! _ .. .. ; . ’ el
i (D) A competitive examination for direct recruitment to ihe Service
shall be held at' such intervals as the State Government may, in
) consultation with the Commission from time fo time, determine, The dates
© on which and the places at which the examination shall be held be fixed by
the Commission. L A
(2) The qualifications for admission to the examinationy and the
conduet thereof shall be in accordance with such regulations as the State
N Government may, from time to time, issue in this behalf in consullation
5 with the Commission.
A Nature of examination :- [Omitted.|#8 ‘
8. Decision of the Commission to be final & '

The decision of the Commission as to the eligibility or otherwise ol a
candidate for admission to the examination shall be final and no candidate to
whom a certificate of admission has not been issued by the Cominizsion shall be
admitted to the examination.

9, Commniission to forward a list in order of merit :-

The Commission shall forward to the State Government a st ngrnn;!cd in
order ol merit of the candidales who have qualificd by such stundugds as the
Commission may determine, and of the candidates belonging to the Seheduled
Castes and the Scheduled Tribes who though not Hunlil'lud by thal standard are
declared by the Commission to be suitable [or appointment to the Sullvicc with
due regard to the maintenance of elliciency of administration, 1

Note ;- # Omitied by the 'l 1’5(3“1 Amendment) rules, 1975 i |

. 1 -
Conld, to grage-o
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12. | Appointment of candidates included in the ljst :-

‘ ‘Pape-5
10, Physical fitness - ,

No candidate shall be appointed (o0 the Service unless be is declared after
such medical examination us the State Government Dty prescribe, to be in pood
mental and bodily health and free from any mental or physical defeet likely to
interfere with the discharge o the duties of the Service.

11, Inclusion in the list not to confer right to appointinent :-

The inclusion of a candidate’s name in the list referred to in rule 9 confers
no right to appointment unless the State Government s satislicd after such
inquiry as may be considered necessary thal the candidate is suitable in al]
respeets {or appointment (o the Scrvice and an actual offer of an appointment is
mude
|

Subject (o the provisions of these rules, the candidates will be rzcnﬁsiclercd
for appointment to the available vacancies in the order in which their names

appear in the list referred o in rule 9, . :

PART V~RECRUITMENT BY SELECTION .
i3. Consiilutinn of Selection Commitiee -

Recruitment under clause (b) of sub-rule (1) of rule 5, shall be made on
the recommendation of a Sclection Conunitice (bereinaller referred to as the
Committee), consisting of —

[(@)  The Chairman of the Commission Chairmah
(b) ChicfSccrelhr}f or a senior Secretary J
to be nominated by the Chicf Seeretary Mentber
{c) Direclor General of PPolice Member :
(d) Secretary, GA(P&T) Department Members,
(e) secretary. Tribal Welfare Department Member

(f) Seeretary, SC,OBC & Riinority Wellare
Department Member]#

Note - # Omitted by the TPS(3" Amendment) rules, 1975
Conitd, ta page-6
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14.

15.

5

[ Rinez0
Conditions of cligibility and procedure for selection :-
(1) The Committee shall consider from time 1o time the doses of

officers eligible under clause (b)Y of sub-rule (1) of rule 5, who lave
served in the cadre of Inspectors of Police Jand Subedars of Tripura State

Rilles Battalions]-q for not less than [five] s years, and preparve b list of

officers recommended taking into account the actual vacancies at {he iinwe
ol selection and those likely 1o occur during a year. The sclucitiun fur
inclusion in the st shall be on merit and suitability in ail rcsp!{:clr. I
appointment to the service with due regard (o kscniorily. i

(2) The names of persons included in the list shall be arranged 4 order
ol merit fand forwarded to the State Governmient. ] # P

I3y Minimum educational quatification for promotion o (_il‘u!lc»]l ol the
service shall be Graduation.| $

[(4)  The commiitee shall not consider the cases of the oflifcers in the
fueder posts who have attained the age ol 53 years on the P day ol
January of the year in the which the Commitlee meets] #

Consultation with the Commission :- o

‘ }
(1) The list prepared under rule 14 shall be forwarded by the State
Governihent. to the Commission, where consultation with the Commission
is necessary, or where the Chairman of, the Commiltee desires thal a
referdnce be made to the Comunission, along with the relevant records.

: i ! b

(2) If the Commission considers it npcessary 16 make any changes in
the list received from the State Government,, the Commission shall inform
the State Government of the changes proposed.

3 The fist shall finaliy*be approved-by the State Government afler

taking info account the changes, if any, proposed by the Commission.
‘ I
1
(4)  The list thus finally approved shall ordinasily be in force until a

fresh list is prepared for the purpose in accordance with these rules.

Note :- i Amended by, the TPS 12" Amendment Rules, 2006.
$ Substituted for *two years” by the amendment ibid.
@ Inserted by the amendment ibid.

' f Conid. (o page-7T7
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16. Appuointment {o the Service -

Appointment to the Service shall be made in the order of merit in the list
referred to in sub-rule () of rule 15 with duc regard to the proportion spee®ied in
rule 5.

PART VI INI'TTAL CONSTEFUCUTION OF THE SERVICN,
V% Initial appuintment of persons to the Service :- [Umi[tcdl %

PARE VI - APPOINTMENT, PROBATION, TRAINING AND

CONFIRMATION ‘
18..  Appeintments :-

\
' 1
; ¥ 3 : . i s
[All appointments to the Service shall be made to Grade-1 (Selection)Grade) ov
Grade ~Il of the Scrvice and uot against any specific post inciunicd in the

Service. i
B ¥

'i
|

19, Disqualification :-
(a) No person who hag more than one wife living or who having a spouse

[ . . . - . . . | ~
living, marnage in any case in which such marriage is void byl reason of

its taking place during the lile time of such spouse, shall be dligible for
appointment to the'Service; and '

{h) No woman whose marriage is void by reason of the husband having a
wife living at the time of such marriage or who has married a person who
has_a wife fiving at the time of such marriage, shall be eligible for
appointment o the Service:

Provided that (ke State Government may, if satis(ied {hat there e
special grounds fur so ordering,
this rule.

20. Special provision for Scheduled Castes and Schewaled Fribes

Appointment to the Scrvice made by direct recruitment [or by sclection} $
shall be subject to the orders regarding special representation in the Scrvices for
the Scheduled Castes and the Scheduled Tribes issued by the State Government

]

Note - * Omitled by the amendment ibid.

# Amended by the TPS 12" Amendment Rules, 2006,
% Inserted by the amendment ibid.

Contd. to page-8
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from time {o lme.
Period of Probation :- '

1

Cvery person appointed under rule-5 to Grade-11 of the service shall be on

probation {or a period of 2 years. |

¢

Provided that if he holds a lien on any perﬁmancnt post under the
Central Government, a State Government or the Government of Tripura,
he shall be liable to be reverted to that post.

The State Government may; in case of aiiy person, extend the period of
probation in consultation with the Commission. L
' * !
The Government may, in consultation with the Comission, discharge at
any time a probationer form service. ,without assigning any reason
therefor.
Provided that i he holds a lien on a permanent post under the
Central Government , a Slate government ot the Government of Tripura,
he,shall be liable to be reverted to that post.] # ;

A person on prohation who holds a licn on any permanent post under the
Central ~+ a State Government or Government of Tripura may, if he 50
desires, during the period of probation, have the option to n:vcrfL bact to
his parent Department or Government after giving such notice ag may be
prescribed by the State Government. : i!‘

Training and departmental examination :- \

A person appointed ander rule 5 to the service shall puss the pieseribed
examination in the Training Institute during his probation period. |

|

4

Provided that il the time the State Giovernment mike  ngeessary
arrangements for  training of promoted oflicers in any Training Tnstitue,
the above provision shall not apply to the ofltcers appointed under clause
(b) of sub-rule (1) of rute-5. :

A person appointed under rule 5 1o the service shall pass  such
departmental examination as the Government may, from time o Lme,
prescribe.

Note - # Amended by the IPS 179 Amendiment Rules, 2006,

Contd, to pape-?
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2% Confirmmation tn Scevive 3-

i A person appoeinted under rule-5 ol the rules may be conlivmed i the
service based on pencral assessment of his performance  during the probalion
period and based on his performance  in the examination passed al the lraining
instityte.

i

Provided that Gl the time the State Government make necessary
arrangement for training of promoted officers in any training institute, the above
provision shalf not apply to the olficers appointed under clause (b) of sub-rule (1)
of rule 5.

PART VHI — OFFICIATING APPOINTMENTS.
24.  Secleetion for officiating appointments ;  [Omitted] # E

25: Officiating appointment to the Sexvice ;- |Omitted| #

PART X - MISCELLANEOQUS

'

20. Posting of members of the Serviee -

Byery menber 9f the Service, unless he is appointed Lo an ex-cadre posl,

or is otherwise not available for holding a duly post owing to the exigencics of

service, be posted against a duty post under the Government of Tripura "y the
State Government.

27, Duty post to be held by a memiber of the Service :-
Every duty post shall be held by a member of the Service. g
28. Seniority :- '

®

The State Government shall prepare a Jist of members of the Service

arranged in the opder of seniority as determined in the manner specilied below:-

(i) In the case of persons appointed on the result of coTpe{ilive

)

Note = # Omitted by the TPS 12" Amendiment Rules, 2006.

Contd. forape-10
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examination or by selection under  clause (b) of sub-rtiile (1) of
ele S, seniority in the Service shatl be determined by the order n
which appointments aie made to the Serviee.
| |
Provided that - :
I
(a) nersons  recruited on . the resulls ol the uoﬂinpclilix-c
examination in any year shalt be ranked INTTRHE i the
order ol merit in which they are placed at the comp. vtive
examination on the result of which they are recruitid -hose
recruited on (he basis of an carlier examinativn  cing

ranked senior to those recruited on the bu s livter
examination;
(b) the relative senfority INTERSLE ol persons recruted by

selection shall be determined on the basig ol the order in
which their names are arranged in the list preparcd under
rule 14,

(ii)  [Omitted.] # “

(i) The relative seaionty ol direet recruits and of 1)1'01110'Elccsislmil i
tetermined according to the rotation of vacancies [filled in arecrnifi: ol
year] § between direct recruits and promotees which shall te based v ihe
quotas of vacancies reserved for direct recruitment and proqotion wider

. rule 5.

4

i
[Gv)  The relative seniority of a person who is absorbed in the Tripura
tolice Service from some other post or service shall be detenmined in
consultation with the Commission and his seniority shall normally be
counted from the date of his absorption in the scrvice; = ‘

Provided that if the person concernéd has already been holding,
on the date of absorption, the same or eqjuivalent post/grade on regular
basis in his parent organization, such pegular service rendered by the
person concerned in the post/grade of the parent organization shall also
be taken into account in'fixing his seniority, subject to the condition that
he will be given seniority from the date from which he Las been appointed
on regular basis to the same Or equivalent post/grade -n his parent
organization.} § :

1 I

Nofe :=  # Omilted by the TPE 12™ Amendmer: Rules, 2006
% Inserted by the amendment ibid.

T

Contd. to page-11

i



" 29, Pay and allowances- i
I! N
P (1) The scales of pay attached to the service shall be as follows :-
| : ;
(i) Grade-1 (Selection Grade) - Rs 11,150 -18,275/- ’
(ii) Grade-1} :- ,
|
. (a) For direet recruits at the entry stage:- Rs. 7,800-15,100/-
0
‘ (by  For promotees at the entiy stage and
For direct reeruits alter completion ol |
4 years of service :- Rs. 10,000-15,100/- e
L ¥
; Provided that the Government may, {rom lime to tume,
revise the scales of pay. :
(2) Dearness and other allowances shatl be paid to persons holding
L duty posts at such rates as may be determined by the Government {rom

time to time.] #

(3 Appb-inhncm to Selection Grade:-

|
.

1y Appointment of members of the service to Selection Grade  shall be
made on recommendation  of the Selection Conmmitice (:unstilulcdlfundcr
Rule-i3  on the basis of merit  with due regard o senjorily qnd in
consultation with the Commission. J

An ollicer with @ minimum ol ten years ol service in Grade-11 - slall be
cligible for being considered Jor appoictment to Grade-l (Scircliun
L Girade).

!
|
|
|
|

Provided that no person subject to the provision®ofl rule-4(2)jol the
TPS (Fraining and Departmental Examination)  Rules, 198t shall be
considered for appointment 1o the next higher scale/Grade unless he has
passed the Departmental Examination in full, F

Provided further that  where a person is considered for such
appointiment, all persons senior to him in Grade-Il, shafl also be
considered  irrespective of the lact whether or not he [ullills the
requirenient as Lo the minimum of len years scrvice. | $

Note:- # Amended by the TPS 12" Amendment Rules, 2006,

§ lnserted by the amendment ibid.
[}

Contd. to page-12
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[131. Power (o make regulations -

The Government may make regulations not inconsistent with these rules to
provide for all matters for which provision is necessary or. expedient for the
purpose of giving effect to these rules.] &

{3214, Residuary matters - ‘

n regard to matters 1ot specifically covered by {hese rules or orders
issued there-under or by special orders, the members of the service shail be
governed by the rules, regulations and orders applicable to officers ol the samc
status under the Government of Tripura in general. ’

[33]. @ Interpretation :-

If any question ariscs as (o the interpretation of these rules, he same shall
be decided by the State Government. :

PART X - TRANSITIONAL ARRANGEMENTS

5 |
[Omitted] * \ l}

'.

PART X!I—- RELAXATION )

34, Power to rebax :-

Where the State Government 18 of the vpinion that it is noeessary or
expedient so to do, it may . by order, for reasons Lo be recorded in writing and in
consultation wit™ the Comimission, relax any of the provisions of these rules wiih
respect of any class or category of persons or posts, '

Note 3~ # Rute “31" re-numibered us Rule-<32" by the TPS 12" Amendment Rules, 2()@})6.
¢ Rule “32" re-numbered as Rule-*33" by the amendment ibid. : ‘

* Ounitted by the amendiment ibid. 5
1

|
|

Contd, to Page-13
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i

12,

13.

14,
15.

16.

17..

Page-1:
#ITHE SCHEDULE
Tripura Police Service Grade I} Posts b ;
T {(Sce rule-3 and 4) '
¢ |
Posts Strength’ !
|
Dy. Superintendent of Police (Special 8 a
Branch) |
Dy. Superintendent of 2 “:7
I’UIicc(\/igihfncu) i
Assistant Comnandant (Home ! !
Guard) 1 :
Assislant Commandant (Sceretariat !
Secinily Foree) '
Assistant Commandant (Police 2
Training coliege}
Assistant Commandant (District 2
Armed Reserve)
Dy. Superintendent of Police(Staff 1
Officer to DGP)
Dy. Supcrintendent of IJUEILL{()l(l“ 0
officer to DIG)
Dy. Superintendent of Police(Mobile |
Task Foree)
Dy. Superintendent of 7
Police(Criminat Investigation Deptt)
Dy. Superintendent of Police (Office 8
of the District Superintendent of
police)
Dy. Superintendent of Police 2
(Traffic) :
" Dy. Superintendent of Police !
(Ordinance)
Dy. Supcrintendent of Poh(,c (M) 1 .
Dy. Superintendent of Police i
(Wellare PHQ)
Assistanl Commandant Training TSR 2 ‘
for CJWS ;
Sub-Divisional Police Qfficer 16 . A __

Contd. tc page-14 8
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. sl No. Posts Streapth '
E
3 18, Assistant Commandant 2
(Security/SAL) ; }'
19, Dy. Superintendent of Police i ;
_ {Unforcement Branch) |
Ea 20 Assistant Commandant (Cenlral ' !
] i Training Institute)
' 21, Assistanl Commandant (Border {
Wing Home Guards Baltalion) ‘
22 Dy. Supcrintendent ol Police 2
(Control Room)
23 Dy. Superintendent of Police 1
(Provisioning)
24, Dy. Superintendent of Pelice 1 _
{Procurcment) ‘1
23, Dy. Superintendent ol Police 3 ‘
(Women Cel) ‘
26. Assistunt Commandant { Iripura 80 i
S Ty BORlIO) s g s o
Total 6
Reserve: i
i
Deputation reserve 10% PO [ ‘
Training reserve 1% 16 Lo
l.ecave reserve A (0 [
[ e i
TS | S
Grand Total 210

Note -The L:Sisling, officers who are holding Ex-Cudre posts of Assit, Connnandants
and fudil the eriteria of minimum educational qualification as preseribed in Rule-th =
may be absorbed i the posts of Tripura Police Service Grade-11 by a notilication 1o bu ’
issucd hy the State Government. On absorption of thd officers in Tripura Police Service
Grade-$1, the Ex-Cadre posts held by, them shall stand abolished, ;
Provided that the existing olficers who hold ex-cadré posts of Asstt,
Commandants  and opl for continuation in the ex-cadre posts ol Asstl.
Commandants shall be allowed to continue in the ex-cadre posts held by them.

Contd. to page-15
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Tripura Police Scervice Selection Grade (Grade-1) posts,
(See rules-3 an and 4)

SENo Tosts Strengih
; i
: i Addl. Superintendont of L/
i Pojice (Special Branch) o
o CE 2 Addl. Superintendent of i
Fa o Police (Vigianee)
3. eputy Comnandant (1 lohe ! :
R & Guard) -
. 4. Vice Principal, Police 1
; ‘Training Coliege
3. Deputy Commandant, District 2
Armed Reserve (West Tripuaa } ;
anid South Tripura District) |
: 6. - Addl Superintendent of . |
T 7 Police (Mobile Task Force) ,
, T A AddL Superintendent of 4 '
e Police (Criminal Investigation
" Departmenl) :
. ' 8. Addl. Superintendent of | 4
' Police (O(fice of the 4
District Superintendent
{ Police) :
] 9. Addt. Superintendent of ] '
l Police (Urban) i
10, Addl. Superintendent of 1 :
Police (Trafiic) ‘
11, Dy, Connmandant, Tripura i) |
State Rifles,
12 Commandant (Speeial Armed i
Foree)
13, Asstt Inspr.Genl (Pers) i
14 Commandant (Cenltral )
Traiming Institule)
15, Commandant (Border Wing, 1

Plome Guards)

Contd. tp f);m(‘-l(w
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SLNo Posts Sirenpih
# 16,  Commandant, Tripura 14) i
State Rilles (Indian .
Reserve) Battations “
|
Tewl 0 |
¥ Rescrve !
L
{a) Deputation Reserve  10% 4 l
(b) Training Reserve 10% + ;
() _Leave Reserve  10% 4 1
Total oz |
_Grand Total s
Mote - (1) The  existing oflicers who are holding  the Lx-Cudre’ posts ol

Commandants or Depuly Commandants  or Addd, Superintendents of” Police ang whe
Culill the criteria of minimum cducational quatilication as preseribed in Rude-Td may be
absorbed in the posts of Tripmra Police Service Grude-f by a notification Lo b fssoed by
the state Government, On their absorption in Tripura Police Service Grade-l, the -
Cadre posts held by them shall stand abalished.

Provided that the existing officers  who are holding 1he ex-cadre posts
Commandants or Depuly Commandants or Addl. Superintendents ol l’uiiug ancd who opt
for continuation in the ex-cadre posts shall be allowed to continue in the ex-vadre posts
held by them. n i

|
(2) An officer who holds a Grade-l post and has completed 3 years” service i
Grade-l post may’be posted as Commandant or Superintendent of Police on the Basis of
seniority. | #

L1 1/8766-DTT(S) (i1)]

A COUTO f
Deputy Secretary to the Government of Tndia,

# Note :~ Amended by the TPS 2 Amendment Rules, 2006.

@G EREDR@ S
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{n These Rules may be called the Tripura #olice Service (13th Amendment) Rules
2010
{ii) They shall comeinto force on the date of therr publication in the Official Gazelte
2 Amendment of Schedule
(i) Schedule appended to the Principal Rules, shali be substituted with the folowing -
(THE SCHEDUIL.E)
Tripura Police Service Grade-ll Posts
(See rule 3 and 4)
31 No FPosts ‘ Strength
1 Dy Supermtendent of Police {(Special Branch)
z Dy Supenntendent of Police (Migilance)
] Assistant Commandant (Home Guard)
4 Assistant Commandant iSecrelanal Sectnty Foroes
] Assistant Commandant (Police Tranna Collage:
5] Asgstant Commandant (District Armed Peserve)
7 Dy Supernmtendent of Folce /Staff Oficer to DG
g Dy Superntendent of Police (Staft Officer 1o DICG)

>

No. 125, Registered Mo. N £, 930

TRIPURA ETTE

Published by Authority
EXTRAORDINARY ISSUE

Agartala, Wednesday, June 16, 2010 A. D., Jyaistha 26, 1932 5. E.

PART--l-- Orders and Notifications by the Government of Tripura,
The High Court. Government Treasury etc,

GOVERNMENT OF TRIPURA
GENERAL ADMINISTRATION (PERSONNEL & TRAINING) DEFARTMENT

NO R 2010 -GAPETIES (L) Dated Agartala. the 11th June, 2010,
NOTIFICATION
In exercise of the powers conferred by the proviso to Article 309 of the Constilution of India,

the Governor in consultation with the Tripura Public Service Comnussion. makes the tollowing
rules further to amend the Tripura Police Service Rules 1967 namely

Short Title and commencement
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Oy Supenmenasnt of Police (Mabrie Task Force)

Dy Supermendent of Police {(Crimirar Investgation Department)

Dy. Supenrtendent of Police (Office of the District
Superimendent of Police)

Dy Superntendgem of Police (Tra*ic)

Dy Supenntendent of Police (Drdinance)

Dy Supenntencent of Police (MT)

Dy Supenntendent of Police (Wellare) PHQ

Asstt Commandant Training TSR for CIUWS
Sub-Cavisicnal Pohce Officer

Asstt Commandant (Security/SAF)

Dy Supernntengent of Police (Enforcement Branch)
Asstt Commandant (Central Traming Institute)
Asstt. Commandant (Border Wing Home Guards Battalion)
Dy Supenntendent of Police (Control Room)

Dy. Superintendent of Police (Provisioring)

Dy. Supenntendent of Palice (Procurement)

Dy Supenntendent of Police (Women Ceil)

Asstt Commandant {Tripura State Rifles Battalion)

Total

Reserve

Deputation reserve 10%
Training reserve 10%
leave reserve 10 %
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57
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243
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Tripura Police gervice Grade-| Posts
{See rule 3 and 4)

R L I ST Swengh
fddl Supenntecgent of Police 1Seenat Branch) 2
- : o Aadl gupennienoent of Paolice (Vighances ) !
& Deputy Commandant (Home Gua-d " !
- Vice Principal Police Traning College 1
& Deputy Commandant Distnct Armen Reserve
(West Tripura ard South Tripurd istncl)
g addl Supenntendent of Police(Mobie Task Force) 1
N Addl Supenmendent of PoiicelCrsmma'.Irwestlgahon Department &
S sadl Supernintendent of Police Office ot the 4
Al Distnct gupenniendent of Police
@ Addl Supernterdant ot Police (Urbani wWaest Tripura 1
1C fi¥slall SUDe\rmtendem of Police {Traffic} 1
1 Deputy Commandant Tripura State Rifles ‘ 13
17, Commandant Special Armed Foree 1
13 Asstt Inspr. Gent {Pers.) et
_ 14 Commandant (Centeal Traning institute) L
*? 15 Commeandant (Border Wings Hame Guards? 1
¢ 16 Commandant Tripura State Rifies India 15
% Reserved (IR) Battaiions
7 Total 46
: Resarve
: Deputation reserve 10% 5
‘ Training reserve 10% 5
Leave raserve 10 % 5
Jotal 15 ]
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By order of the Governor “’wﬂ.‘m,_,,‘,;::r";
R P Dalta
Deputy Secretary to Lhe
Ciovernmant of Trpuia
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) GOVERMMLURT OF TRIFPURA
ENERAL ADMAINISTRATION (PLURSOMNEL & TRAINING) DEPARTMENT
Mo F 23(10-GAPSTY2005 Dated, Agarlata, the 21st Decamber, 2013.
NOTIFICATION
In exercise of the powers comarraed by the proviso to Article-309 of the Constitution of India, the
Governor, in consutiation with the Tripdra Public Service Commission, makes the foliowing Ruies further amend
ihe Tripura Police Service Rules, 1687 namely ;-
Short Title & Commencement.
1. This Rules may be called the Tripura Police Service (14th Amendment) Rules, 2013
They shall corne into force on the date of iheir public ition in the Official Gazetta.
Amendment of Sub-rule (8 of Rule 14 £ ihe TPS Rules, 1867.
For Sub-rule (4) of ruie 14 of the TFS Rules, 1867 of the Principal Ruies, the following  shall be
substituied, namaly ;-
"(4) The Committes shall not consider the cases of oificers in the feeder posts who have attained the
2 age of 55 vears on the Ist day of January of the year in which the Commitiee maats™.

By order of the Governor,

R, F. Datta
Joint Secretary fo the
| Governmentof Tripura,
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GOVERNMENT OF TRIPURA

GENERAL ADMINISTRATION (PERSONNEL & TRAINING) DEPARTMENT,

No. F. 41(1)-GA (P&T)/14 Dated, Agartala, the 19th December, 2018.

NOTIFICATION

. vide
No. F. 13(56)-PD/16/2699 dated 7th August, 2018 {copy enclosed as Annexure), prescribing
10% reservation in Police Force, at all-fe
make Necessary changes in the Tripu
Notification;

vels in respect to direct recruitment and it is expedi
ra Police Service Rules, 1967,

ent to
in accordance with that
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NOW THEREFORE, In exercise of the powers conferred by the proviso to Article -- 309 of
the Constitution of India, the Governor of Tripura in consultation with the Tripura Public Service
Commission, makes the following rules further amend the Tripura Police Service Rules, 1967 :

Short title and commencemaent.

Insertion of new rules 5(1)(aa)

Explanation

These rules may be called the “Tripura Police
Service (15th Amendment) Rules, 2018 *

They shall come into force from the date of
their publication in the official gazette.

In the Tripura Police Service Rules, 1967
after Clause (a) of sub-rule 1 of Rule 5, the
following new clause (aa) shall be inserted as
follows :-

“(aa) Horizontal reservation of 10% for women
against direct recruitment in the Tripura
Police Service Grade-II".

In the advertisement, minimum number of
vacant posts in each category, including the
number of posts vacant for women in all
categories, as per 10% horizontal, reservation
in the reserved category and 10% of general
reservation in the un-reserved category
of women, to be specifically mentioned.
Simultaneously maximum number of posts
available for Male candidates may also be
mentioned.

It may be stated here that for calculating
10% of women candidate out of total vacant
posts for which advertisement is to be called
for, in respect of direct recruitment, if the
number of 10% of women candidates comes
lo a fraction, then it shail be rounded off to
the next higher integer”.
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An illustration of horizontal reservation
in reserved category posts and general
reservation in un-reserved category posts, of
10% for women in respect of direct recruitment
in Police Force at all levels is enclosed as
Annexure-l.

By order of the Governor,

Animesh Das
Deputy Secretary to the
Government of Tripura.

ANNEXURE-I

An illustration of horizontal reservation in reserved category posts and general reservation
in un-reserved cateqory posts, of 10% for women in respect of direct recruitment in Police
Forece at all levels.

Let us assume in case of recruitment of 510 vacant posts by direct recruitment in Police.
As per reservation Policy of the Government 31% ST, 17% SC candidates are to be selected.
It means that 163.2 ST{i.e. 164) and 81.6(i.e. 82) SC candidates are to be selected out of 510
posts. Remaining 264 posts may be filled up by UR candidates. Out of 264 UR candidates, 10%
of UR Women candidates will be 27 and this may be minimum and Men will be upto 237. As per
horizontal reservation policy, out of 164 ST candidates 10% ST (Women) candidates will be 16.4

which is to be rounded off to 17 i.e. the next higher integer. Out of 82 SC candidates, 10% SC
(Women) candidates will be 8.2 i.e. 9.

(A) It may be stated here that in case of recruitment of 510 vacant posts by direct recruitment,
by observing 10% horizontal reservation for Women, the minimum Women candidates
require to be filled upis 53(UR-27, ST-17 and SC-9). From the combined merit list if 53
(UR-27, ST-17 and SC-9) Women candidates get selected, then there is no requirement
of 10% horizontal reservation for Women. But in case the minimum requirement (UR-27,
ST-17 and SC-9) Women candidates could not be filled up from the combined merit list for
respective category, then 10% horizontal reservation is to be applied for filling up the
required vacant posts by Women candidates from such category.
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In respect of filling up of UR candidates initially the list will be prepared from the combined
merit list of all categories. In case of 264 UR candidates, the list is to be prepared on the
basis of combined merit list. As per 10% reservation for Women, 27 UR posts are to be
filled up by UR Women candidates. In case, 5 UR Women candidates have been selected
from the combined merit list then the shortfall of 22 UR Women candidates is to be filled up
from the UR Women merit list, excluding 22 Male candidates already enlisted at the
bottom of the combined merit list who are otherwise more meritorious than those women.
Remaining 237 UR Male candidates will be selected from the combined merit list (Men &
Women) of all categories.

In respect of filling up of ST candidates initially the list will be prepared from the ST {Men
& Women) merit fist. In case of 164 ST candidates, the list is to be prepared on the basis of
ST {Men & Women) merit list. As per 10% reservation for Women, 17 ST posts are to be
filled up by ST Women candidates . In case, 5 ST Women andidates have been selected
from the ST (Men & Women) merit list then the shortfail of 12 ST Women candidates s to
be filled up from the ST Women merit list, excluding 12 ST Male candidates already
enlisted in the ST (Men & Women) merit list who are otherwise more meritorious than
those women. Remaining 147 ST Male candidates will be selected from the ST (Men &
Women) merit list,

In respect of filling up of SC candidates initially the list will be prepared froni‘the SC (Men-
& Women) merit list. In case of 82 SC candidates, the list is to be prepared on the basis of
SC(Men & Women) merit list. As per 10% reservation for Women, 9 SC posts are to be
filled up by SC Women candidates . In case, 5 SC Women candidates have been selected
from the SC(Men & Women) merit list then the shortfall of 4 SC Women candidafes is to
be filed up from the SC Women merit list, excluding 4 SC Male candidates already
enlisted at the bottom of the SC (Men & Women) merit list who are otherwise more
meritorious than those women. Remaining 73 SC Male candidates will be selected from
the SC (Men & Women) merit list.



